CENT Rl alblINISTRATIVE TRIBUNaL, JABALPUR BLNCH, JaB HLPUR

Original spplication No. 839 of 1999

Japbalpur, this the 5th day of Decernber, 2003

lHon'ble shri lilJFPe Singh, Vice Cheirman,
ally

Hon'ble ohri G, Shantheppa, Jucicial Menber .

Shri HNarayan umar Srivastavw,
5/0. chrl SP arivastavy, aged 38
Years, /o MAP/92/D West raillway
Colony, Bhopal.,

By advocate = 35pr, 5, lenon)

Ver sus

1. Union of 1Indie,
Through : General lanager,
Central kaiiways, Chatrapati
ohivaji Terminus (CST),
Munbai,

2e shri B Shenkaran, General Manager,
Central weilways, CSI, Iurbai,
Mchareshtra,

3e Chief Personnel Officer,

Central xailways, Personnel
Branch, CS8T, iunbai,

4, Divisional Railway Manager,
Central xuilways, Bhopal,

5 Promod Humar Singh,
station Mester, Jhansi,

6., Heresh Mishra, Head Clerk,
Jhansi,

7e Jai Himar Naidu, TQ4 ‘*at,
Japelpur, Japalpur,

8. ashok Hamur Jain, or, Clerk,
Jhensi, Jhansi,

O Upencra amer singh, God @Qards,
Japalpur,

10. #Fe=hilipose V Jhon,
adhoc &W assistant,
DRV Hunbad .

1le S & M «abldl, «wdicc Lav
wScistent,

12. HMs,. Sarita rhatre, achoc
Law wassistant .

—

oo &uplicent



13. VS 8isogia, sr.
Clerk, BPL,

(All through D&M Central
I@i l'vfa.l,’s’ Bhopal)

14. shri Wk Rajak, HSK wed-II,

. .
wasniker,

15. mMs anirudh@ Ge
M@d, Nagpur, coe K{esponaents

By advocate = onri d.B. shrivastawe for official respondents
on behalZ of S8hri 5,2, 3inha)

C A L& ] (Ori.l)

By Ge Shanthaopd, Judicial Merbor -

‘he sdid Original application is £iled seeking the

-~

reliel diractine the respondents Nos., 1 to 4 tc rovise the

— v T

select panel dnd prepwre @ fresh panel by cxcludine the merks

.‘I_‘
-—de
jiven for senlority, It is further pre:ed that/on the besis

“

U]

Of thne revised list the applicant is empanelled then i be

diracte; that the epplicant be éppointed as Law w~Ssistant, by
granting him all the serviCe benefiis from retrospective date
and/or grant tihe relief to the appliceant in terms of decision
gdted 150341990 given by the supreme Jourt in Civil appeal
Ho. 5085/19% - il amjayram Versus General lanager, South
central aailways and others anc followed by the Central
administrative “ribunal, Mumbal Bench in OCa No. 503/1997 -
Sima F Verma Vs, Union of India & Others, all the other

reliefs are consequential benefits in pursuance to the said

Ze fhe lesarncd counsel for the respondaents stated that the

subjact matter of this case iS pending hefore the Hon'ble

-

iigh Sourt of Madhya Pradesh at Japalpur in WP No. 174/2001
ana alsc & similar issue is penaing before the ifon'ble apex

Court. In this resput the auwcate for the applicant has

Ssubmitted a@ certiiiied copy of the order dated 29.07.2002 in

e



WP No. 174/2001, wherein the ion'ble

a5 uncer g

"Since the aper Court is
Ulvision Bench also says

x 3 &

liigh Court has observed

seiZzed of the métter and
SO0 in the order dated 20.02402

propriety demands that we should not deal with the

matiter any further ©ill apei Court daecided the matcer
before it
In case the respondents want, they may asproach the

apex Court,.”

3. accoraingly,

chis Original application is disposed of

vitn the observation that whatever the judgment/principles

is laid down by the

tids Oa,

related in

the

responuents, If£

-

péssed by the respon

&

the Hon'hle suprene
I5

1

fion'hble apex Court in the subjact matter
the suame shall be followed by the

app licant is aggrieved by the order
aents in pursuence to the judgment of

Court, he can approach this Yribunal For

redressael of his gricvences. litence the Original application

suancsS disposed of . o costs,
P
Shanthéppa) (MeFe Sincgh)
Judicial Member Vice Chairman
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